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Be listed f or hearing. O l51.2002, 

Iasad ))'M (A) 	( B, N, ingh Neejam )/VC 

Be listed for hearing on 10.1ff 002. 

R. ( B..N.Si ' elar)/VC 

Shri V.Rarn...for aPplicant. 

Heard the learndcosel for the 
aPPlicant 

This CcP. has been fled fra1iéed n anC3mp1jance 
of the order dated '5.2OO2 Pissed in 
Issue notice to the 	

to file reply withj weeks, Reuisite0 be 
filed withj a week. LIst it o 31.14003 	or her1ng. 
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31 	The id. $rwxy: ciunsel an behalf if the applicant 

has submitted that she cause., has net been filed. List it 

an 27.2.2003 fir hearing. The resendente are directed to 

ensure submissien it the reply by the next date. 
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'./ 27.2.2003. For wnt of D.E., be listed on 5.4.2003 

for hearing. 
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D
.B. is not avtilaDle. LISt it 1 

19.5.2003 for he4riflg. 

J. 

LLP_ 4-c 	 4c 

3 
CiJ kYj- 

fI 4 et  

5 all 

V 

24i9- 	/t'f  

H

•1 	

/L_12 

Pe Lc 1t 	ç 7  

t1z 'Al' 	ty4 

03L 



,. 

1 '5.12.2003 	 p9jed for by ths, counsel for the 
. ri  V02N.-?: , let it be listed forapplicant 

hearj o ,,004, 

at 
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13/17,322e04 : Conerned lawyers are present. 

At the reaiest f I/c for the applicart, 
list t, case on 2.35.2004 for hearin. 

skj 	(M .Ji'iJM(A 	 (S .b.r7M4) 

14/26.52004 	NOne for the applicant 
Proxy 

Shri D. Choudharycounse1 for respOne nts ' 

Counsel 

For want of DE be listed On 13,9C04 

for hearinge 	 5 
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P 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

- 	 PATNA BENCH. PATNA 

c!i2PiLj. 15/13.9.04 	
0.A. 173 	of 1996) 

probir Bhattacharya 	.. 	 Petitiner 

BY Advocates Not re sent 
-versus- 

sri Pawan ChoEra,secretary, Ministry 
of 	Inf ortrt ion & Br oadcasting & others.. Respondents 

- 	BY Advocate; shri Arvind gurir 
p 

2RER_ 

Justice  

None fcc the petitioner. From the, reply filed I 
by the respondents, it. appears that the respondents 

have rejected the case of the petitioner by a spaaking 
order dated the 5th Feruary.2003, wherein it has been 

served that the'petjtjoner has not worked for 
120 days and, as such, does not fulfil one of the 
qualifications for reguLarisatjon of his service. this 
pribuna], disposed of 	173/96 on 2.5.2002 by ssin 
following Qrder; 

"In view of the above analysis of the case, we are 
of the considered opinion that the prayer of the applicant 

for his absorption in Doordarshan along with cOnsequenij 
benefits is required to be considered in the 1iht of order 
of this Tribunal passed in GA 445/92 and iescribéd scheme 
of the department, as referred to above, for Passing 

suitable speaking order by the concerned responc1erts in 
accordance with law. Accordingly#  reapondent no.2.njrector 
Generai,Doordershan,New Delhi is directed to consider the 
case of the apPlicant in thstjt and pass suitable 
reasoned Order withi a period of three months from the date 
of communication of this order. NO Order as to costs. 
The GA stands disp3sd of accordingly,.t 	- - 
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CCPA 137/02 

2. 	in O.A. 445/92 decided. on 3.8.1993, this Tribunal 

has given the following direct ions 

"After hearing the Learned counsel appearing for - 

the applicants and the union of India, we find an i hold 

that the applicants are casual A,rtists and fulfill the 
requisite qualifications for being considered for he." 
purpose of regulrisation of their service • we also t... 

and hold that the DireCtor,DOorclarsha'n Kendra*Patni i' \ 
justified in withholding their claims and not 

forwarding their nameis to the Director 3enera, 

Doordarshan,New Delhi for consideration in terms of 

Annexure A/S and A/6 and two Office Memorandums q Oted 
above. we,theref ore, allow this application and dir Ct 

the res pondents'Director ,Doordarshan Kendra, Patna 0 

take inediate steps to send the nas of these applicants 

to the Director Genera, DOordarshan in terms of t e 
off icqvemorandum  (nnexure A/5 and A/6). This must e 
done within one month from the date of receipt of copy 

of this order byDirector,Doordarshan Kendra,patna. 

on the receipt of the recommendations of the 

Director,DOxdarshan Kendra,Patna, the Director Gen rab, 
Doordarshan,New Delhi shall consider the case of t ese 
applicants in the light of the scheme frarned by he 

Government and as apixoved by the Princial Bench Ln 

the case pf Anil Ku'nar riathur and others sura) witn 
three months from the receipt of the said recornmen4tion. 

There shall be no order as to costs." 	I 
3 • 	The respondents were required to reconsider the ma ter 

in the light of the directions given in O.A.445/92 and the  
rescried scheme of the Department by a speaking order and 

in accordance with law. The Director-General,Doordarshán 
NW Delhi, has considered the matter afresh in compliance 
with the aforesaid directions given in two Ohs and ha 
çassed a speking order. He cannot be said to have 

disobeyed or contravened the orders of this Tribunal. 




